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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

OA 2088/98
ma 2206/98
ma 2453/99

New Delhi this the 24th day of January, 2000

Hon'ble Smt. Lalcshmi Swaminathan, Member (J)

l.lnder Singh S/0 Sh.Ramji Lai

2.Lila Ram S/0 Sh.Amar Singh

S.jetha Ram S/0 Sh.Girdhari Lai

4.Hir Singh S/0 Sh.Bhagwan Singh

5.0m parkash S/0 Sh.Duli Chand

5.Babu Lai S/0 Sh.Yad Ram

T.Bagga alias Sat pal S/0 Sh.Gopi Ram

8,Jeeta Singh S/0 Sh.Mithu Singh

9. Ram Kail ash S/0 Sh.Ram Sewak

lO.Angraj Singh S/0 Sh.Boota Singh

(All are parcel Porter Porters working at
varous stations of the Northern Railway
in Bikaner Division through a contractor
i.e. the respondent No.4 and working
Station and other particulars are stated
in Annexure A.l, to OA)

(By Advocate shri Yogesh Sharma )

versus

1,Union of India through the Secretary,
Ministry of Railway, Rail Bhawan,
New Delhi.

2,The General Manager,
Northern Railway, Baroda House,
New Delhi,

3,The Divisional Railv;ay Manager,
Northern Railway, Bikaber Divn.,
Bikaner,

4,The Secretary, parcel Porter Society,
G/0 The Chief parcel Superintendent,
Northern Railway, Rewari Station
(Haryana )

(By Advocate Shri R.L.Dhawan )

, Applicants

.. Respondents
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ORDER (ORAL)

(Hon'ble Smt, Lakshmi Swamina than, Meinber (J)

Shri Yogesh Sharrna, learned counsel for the applicants

submits that out of 10 applicants in this OA, excepting

applicants 6,7 and 8 h&ve been included by the respondents

in the seniority list of parcel porters issued by them on

4.1,2000, He therefore, seeks permission to withdraw the

OA with liberty to the applicants 6,7 and 8 to pursue their

remedies in accordance with law, ,

2, Taking note of the above sutmissions made by the

learned counsel for the parties, OA is disposed of as having

become infructuous leaving it open to the applicants 6,7 and

8 to pursue their remedies in accordance with lav;. Accordingly

mas 2206/9^and 2453/99 also stand disposed of. No order as to

costs,

(Smt.Lakshmi Swaminathan)
Member (J)
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